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CALLING ATTENTION TO MATTER OF URGENT FUBLIC IMPORTANCE

Re. Situation arising out of suspension of Indian Olvmpic Association
(IOA) by Infernational Olympic Committee (IOC)

SHRI JAGAT PRAKASH NADDA (Himachal Pradesh): Sir, T call the attention
of the Minister for Youth Affairs and Sports to the situation arising out of the
suspension of the Indian Olympic Association by the International Olympic

Committee.

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
{SHRI JITENDRA SINGH): Sir, the International Olympic Committee (I0C), n its
Executive Board meeting on the 4th of December, 2012, had taken a decision to suspend
the Indian Olympic Association (IOA). The reasons cited by the IOC are as follows:—

Failure of the TOA to comply with the Olympic Charter and its statutes.

Failure of the IOA to maintain fair play, transparency and ethical standards

required under the Olympic Charter.

Alleged interference of Government leading to erosion of the autonomy of
the TOC.

In a subsequent letter, dated the 6th December, 2012, the TOC has also not
recognized the elections of the IOA, which were held on 5th December, 2012 It is
clarified that these elections were held under the directions of the Delhi High Court
in Civil Writ Petition No. 195/2010. The High Court had specifically directed that
the elections should be held keeping in mind both the constitution of the IOA as
well as the National Sports Development Code, 2011. The National Sports
Development Code, 2011, hereinafter referred to as Sports Code, lays down certain
age and tenure restrictions which are broadly similar to those in the constitution of
the 1OC itself. In this respect, the Sports Code does not, in any manner, violate
the Olympic Charter.

With the orders of suspension of the IOA, the IOA will no longer be entitled
to exercise any activity or right or be entitled to financial support from the IOC. As
a corollary, since Indian teams to multi-disciplinary sports events are nominated by
the TOA, the Indian teams will not be in a position to compete in such events

under the Indian National Flag. Other International Sports Federations have also



Calling Attention to [19 December, 2012] Matter of Urgent 361
Public Imporiance

been asked to examine whether there have been anvy malpractices in the elections
of their associated bodies in India, and if any such malpractice 1s detected, to take
action as may be necessary. The International Boxing Federation (AIBA) have

since suspended the Indian Amateur Boxing Federation.

There is unlikely to be any immediate major impact on sports in India or to
Indian sportspersons. The IOC as well as the Olympic Council of Asia have
clarified that Indian sportspersons will still be able to participate in multi-
disciplinary sports events but that they can do so under the flag of the 10C. It is
likely that officials from the IOA will not be allowed to participate in such events.

The Government has initiated several measures to resolve the issues that

have been created by the directions of the IOC. The main steps are:

The Government has clarified that where a sports federation has finalized its
Annual Calendar of Training and Competition (ACTC), the training process

will continue without a break during the current financial year.

The centres of the Sports Authority of India (SAI), which have been used by
Indian athletes in the past will still be open to them as before.

The Government has requested the TOC as well as The International Boxing

Federation (AIBA) for a dialogue to resolve the issues involved.

(ivy The Government has started holding discussions with all stakeholders
including the National Sports Federations, eminent sportspersons and
members of the Civil Society in order to find a way out of the situation
created by the directions of the IOC.

The decision to 'suspend the TIOA is a very unfortunate development in
Indian sports. Nevertheless, it will not have a major impact on Indian participation
in international sporting events in the immediate future. Moreover, the next IOC
sponsored event 1s the Second Asian Youth Games, which will be held in Nanjng,
China, in August, 2013, The next Asian Games are in 2014 and the next Olympic
Games only in 2016. The Government is confident that the issues between the IOC
and the TOA can be resolved in time. The Government i1s committed to taking all
possible measures to protect the interests of the Indian sportspersons and to
ensure that they can participate in international sports events under the Indian

National Flag.
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MR. DEPUTY CHAIRMAN: Now, Mr. Jagat Prakash, Nadda, please put your

question.

SHRI JAGAT PRAKASH NADDA: Sir, I have gone through the answer given
by the Minister.

MR. DEPUTY CHAIRMAN: Put your questions in just two-three minutes.

SHRI JAGAT PRAKASH NADDA: Sir, I will have to explain a litile. %9, &
Sft @ i answer & SWW SR E1S BIC & Ud Slofic @I EqTAm fear #

Basically, the answer given by the Minister is confusing and, to some extent, it is

misleading too.

o gl 3 & 3iY sorel kgl sy 8l 8l &1 Problem ug & fb
gexludd siifdfiue ofidl e siifdfive e & ded wfl qul 4 Awa sifdfys
BHST B IH BT B AT ot F ST IUF fAT T8 recognise wA F
gewledd sifdfius A @& a8 den & & dJwd sifafye ofid siv wied
HeveE el W@ @ total autonomy O ST 9¥ WY, IH HEW T
@Y, I4h elections & rules dvg @3, IHBI Code of Conduct @ @y 3iiv Il
% ded dg 3 organizations @ ady, sifcifue B @ w@d| in 2010, there
was a Sports Directive, and in 2011, there was a Sports Code. 319 @I I
gevdeFd sifafius ®fdl external agency @ fpHl Wt organization & 3idid in-
terfere @< @l gollold &l adl & meaning thereby that the International Olympic
Committee doe not allow the Government to make a Code in the area of sports
siv forfl gfoa sifafun wfices @1 wWicd et & R @ 0@ ol e
TS BT 0 o U dod @l uard &yl sfea sifofiue vafoes & wmer
wWied feurdde, wgide s gfsar interaction ®¥ HWebdl £1 SIb HE interaction
@b FTh 3T FEEl 4 uRad o wadl € dfed g8 w8l a Hahdl @
fr 50 @s % 987 foar 9wl ¥ S B @ @ sa@l ¢ I 8§ High Court
came in between because they came out with a Code of Conduct, that is, the
National Sports Development Code. 39 &S & d8d &5 ®Ic o direction &
Basically, the Indian Olympic Association and the Sports Federation are not
supposed to work under any external agency, that is, external code. @®ig W @is
KB FUY AN B A8l HATl R qB A MET T A Bwar W oA B 70
N F U @B Bl @Afdd gAEd T8 @S "bal , df 98 applicable & S,
dftr Wa Taed 39 adie @ direction © 3R w® f 5O direction & 984
99 8, @ 9H gad bl genwEd sifafue fd) adl wee ardl @1 gufay
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I G e PId Bl issue ol Y& &, I issue 99 Iodl & o4 Td-He I aRm
A/, o wed § goerft & BN interference 6 @R this issue has come up.

wgied, § MUk WreAd H Y simple question YT dledl § I sifele
AT & asd SfeId sidfie wuiRigEE @ A% e G omm, wied e
@ gF B AT A SR O e wicd S9duiie i oA g, 9l e
Tae @ e § W e ver 8 e erv wedie & g dilden g,
It TEifeEE, S @ aerar e A WS v gowiuda sifafue wfrd
J sl sifafue oH B G w @ 4 B R’ AR I 59 dls Pl
qUE offl? qadid % 9NY SUH  transparency ¢, W Code of Conduct &9FT %,
g8 Sl wied hswd &Y, difs autonomy I §Eld 3@, gevdvHd  sifafus
Bl @1 wwEmr 3R recognition M dEld B | AR Ub Al &1 WA & 8HN
ST S EWls 8 Y@l §, Soedvde! Wiy Sa @b o gwiE s vEh g1 W
o o Rerfaai of W ol € 4 9gd @ serwe €1 § ag geer dredl g
[ @ bR g9 dls &l guy ol difh 3 dis & ded wWigd bevwE sy
gfea sifafus wuifques & 99 @ a1 IEd Hdr de8id 82

MR. DEPUTY CHAIRMAN: Now, Shri N.K. Singh, put vour questions.

SHRI N.K. SINGH (Bihar): Sir, since you want only specific questions to be
put to the hon. Minister, I will, with your permission, just make two prefatory

remarks before putting my three pointed questions.

Sir, T wish to draw the hon. Minister's attention to a rather telling analysis
contained in this exclusive magazine, Tehelka, which ends by saving, "Sports is all
about pride, the swagger, the drive to be the fastest, the strongest and the best.
It is not a job; it's a game, vet so much more. It's the love for a sport that
makes athletes excel. But in India, it's just a means to an end, a source to a
government job that will pay the bills. And that 1s why, we don't win; that is why,

we have failed our athlete.”

Sir, the statistics in this regard, which 1s available with us, 1s that in
accordance with medals per ten million of population, for a country like Cuba, it is
185, and, for India, it is 0.2. It is a matter, Sir, of considerable shame, and, what
has happened in this present case embeds a deeper malaise in the system, the
malaise, for instance, of people, the marathon men, as they are described, serving
for 15 years, 20 vears, all having strong connections in one form or the other. In
the light of this, Sir, I have three questions to seek from the Minister.
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Firstly, is it true that a Comprehensive Sports Policy had been drafted by the
former Minister of Sports in March, 2008, and, that Comprehensive Sports Policy,
while undergoing a modification, has not yet been changed? We cannot have a
Sports Bill till you have a comprehensive Sports Policy. So, my first question to
the Minister 1s: do we have a National Sports Policy since the Sports Code, 2011
is not a substitute for a National Sports Policy.

My second question to the Minister is: what are the key ingredients of
Sports Bill, 2011, and, in what manner has that Sports Bill been altered in the
revised Sports Bill of October, 2011, and, does it really combine the virtues of
independence with accountability, and, deal with all other serious malaise about
which the previous speaker spoke, and, about which there are issues in public
domain? By when does the Minister, therefore, propose to place before the nation,
firstly, a National Comprehensive Sports Policy, and, secondly, a Sports Bill in the
light of that Comprehensive Sports Policy, which would be able to combine, and, in

some manner, harmonize these conflicing objectives? Thank you.

SHRI VIVEK GUPTA (West Bengal): Sir, | am a sports lover. My heart 1s
pained. Sir, you have asked me to put questions only. My first point is that the
Minister, in his statement, has nowhere mentioned about de-recognition of Archery
Association. That is completely missing from the statement. Sir, the World Body of
Athletics has disapproved the elections of TOA, and, has said that tanted officials
cannot be part of any Olympic movement. My second question to the Minister:
what are we doing to ensure that any tainted or accused officials are not part of
any Olympic movement? Sir, my final question is that politicians and sports bodies
had a very comfortable relationship all over these years. Are we doing anything to

restrict their numbers or their tenure? Thank you, Sir.
MR. DEPUTY CHAIRMAN: Thank you very much for being brief

SHRI BIRENDRA PRASAD BAISHYA (Assam): Mr. Deputy Chairman, you
have asked me to put questions only I would like to seek one clarification. Sir, the
elections of Indian Olympic Association were due in October, 2012 and, the
Executive Committee and General House of Indian Olympic Association decided to
hold the elections on 5th December, 2012, and, accordingly, elections were held in
presence of one retired Chief Justice and two retired Judges of the High Court.

What is the problem? We should know as to why the Indian Olympic Association
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was suspended by the International Olympic Committee. The International Olympic
Committee, in their communication to the Indian Olympic Association, said that the
interference by the Government was one of the main reasons for suspension of
Indian Olympic Association. But, what can the Indian Olympic Association do? On
the one hand, the Government says that you should follow the Government
guidelines, and, on the other hand, the International Olympic Committee says, do
not follow the Government guidelines. The Delhi High Court has given a direction
that you should conduct the elections on the basis of constitution of the Indian

Olympic Association and with the Government's guidelines. ... (Tnferruptions)...
MR. DEPUTY CHAIRMAN: Please put the question.

SHRI BIRENDRA PRASAD BAISHYA: I am coming to that, Sir. It is related
to that. According to that, elections were held. Later, due to this reason, the
International Olympic Committee suspended the Indian Olympic Association. Sir, the
very interesting part is that this notification of elections was given by the General
Secretary of the Indian Olympic Association, who happens to be the Member of
the International Olympic Committee.

In the International Olympic Committee meeting held at Copenhagen they took
a decision, and according to that decision, law of the land will be applicable. And,
Sir, this election was held on the direction of the Delhi High Court. It was a
genuine election, held on transparent basis, where a retired Chief Justice was also
there.

MR. DEPUTY CHAIRMAN: Okay.

SHRI BIRENDRA PRASAD BAISHYA: Sir, I want to know only one thing
from the hon. Minister. Is Government of India going to take up this matter with
the International Olympic Committee to sort out the problem because this election
was held on the basis of the direction of the Delhi High Court? Not only that, Sir,
in the Copenhagen Summit, International Olympic Committee took a decision that
law of the land will be applicable. In this regard, can the Sports Ministry of the
Government of India take up the matter with the International Olympic Committee?

SHRI C.M. RAMESH (Andhra Pradesh): Sir, there is no doubt that it has to
be the endeavour of every federation in the country to run its bodies on well-
accepted principles, good governance and ethical standards of Olympic movement.
But, the recent spat over elections of IOA has brought out the ugly politics of
sports in India. And, rightly so, IOC has disbanded TOA. In the light of this, 1
wish to seek 3-4 clarifications from the hon. Minister.
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The first clarification I would like to seek from the hon. Minister is: What
are the reasons that IOA has conducted the AGM after suspension by 10C?

The second clarification is; the fundamental reason behind 1OC's suspension is
political and Government intervention in IOA. So, I would like to know whether
Government will make a rule that henceforth no politician would be allowed to
contest for any post of federations and TOA and only sports personnel would be

allowed to contest. If not, the reasons may be given.

The third clarification 1s: If TOA 1is clean and doing everything as per the
Olympic Charter, why has it not gone to the Court of Arbitration for Sports to

challenge the suspension?

I would like to know from the hon. Minister whether IOC and Government of
India have decided to withhold any financial assistance to the IOA. If so, what
would be the fate of sportsmen and their participation in mnternational Olympic-

related events?

Finally, if you look at the situation, it 1s extremely confusing and
contradictory. On the one hand, IOA is claiming that the Government regulations
are derived from the Sports Code which interfere with election process and are not
acceptable, and, on the other, it says that it is bound by those Government
regulations and will continue proceeding with the IOA elections on the basis of
those regulations. What is the reply of the hon. Minister to these contradictory
claims of 10A? Thank you

MR. DEPUTY CHAIRMAN: Ckay, thank you. Shri D. Raja, not present. Dr.
Bharatkumar Raut, not present. Shri Hanumantha Rao.

At fl sT @ ey udey B RET W, Wdl b oAmd d sfew @ Wl
ffa & w5 & fo Sooaa sidfie wafives 5 Skew sidfie gaifiees &
Wl Uv 9T @w e @1 U R g, W37 $9 WX d8d § e dd w
S8 @l Wk &1 Uy snedl dlu-dl wrd dd, qg1 @) oidl &, dd gl
wepal SiY gl ST vEar g1 St aoe W oS, § War didar g 85 s
oo &l firaar| wrsw @ifvar, AR @fr Seft Bidt ods @ B @a 7 Tes
Ao Hd ' &1 g8i b sawl maurl g9 w81 €1 edde o 9wrEy
gexfbady @R arfey, gl golaed &R a2yl § s ST uaRl bl 9id dhedl
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g oW, # gowe H o, § ff ue Hfese & fav et & iRRe % foy
die s R d dwr b del wEE) & 38 gy @ e AW faw dd € sk
g U eS| A8 @1 27 WP 9N SN iy ST B Aol dledr §, Pl
WA dEA & A St wHEl ¥ fp o 3O Aw @o, o Sudl o T8 @
ar a9 S # emusl ve frurd @i § diedd bl AWy ard dgl o"el, o
Pl T fr fpelt 99 veEfive @ &W fbbe § A A9, L wege AE o @
A S wufd &2 WET 4 e ddb dad e sl 4 digewd o o9 ot fpa
P Ties WSA I §| 4 7 @R IE | ThUd SMeH! 99 W a9 SO gal
g, dudly " dw dor g g1 AE GwW Uaie @ B 98 Bs E e @l
e W osW W e o aifRyl 3EE usd &s wicd faftww w € 9|
gd e § Al gew SR v 8 s Hib v 8 ol fods Rag ool @
®g 381 § fF S0 Ue fIU @S WA ¢ S96 S99 W WIHR W SWEU
B mifey 9@l @ ¥ wEEt el SOl e wwr @i foel wee Bt &1 s
qei 3y wew W Pedrd UHifbgwd &1 98l 50 WA ¥ Bl (SEEH).

ot Suwwmafr: sy @dved giByl

ft A sWT E R oM g wWolW, d 99 AW e ().
ot Suwwmafr: sy @dwed gisyl

Mt fi g @ oudl future BH ST A4 ded € T federation # inter-
ference =&l BT =IfEy, Olympic ¥ interference &l M TRy ®T 3T < @t
< w? W, # ded g b . (@au)..

MR DEPUTY CHAIRMAN: * is an unparliamentary word. It is expunged.
i A sa W@ sAR Sy wew d U9 &) ganl sy wew d scldw @
MR DEPUTY CHAIRMAN: Put the question.

i A eFa v oW N SOl s w5 9 B OIS ARG (SEYF)..

o Suwumfr FvEd yiwy . (@eum)..

ft &t &gFT Y VW H TF AW, W2 UMY TGS B ointerfere HIAT
usi| sresl e am @1 fear, ag d sl " @1 sl gexdved elidiie
THIHYET @ & R W 8l W1 & I8 ¥ P WHR TUH streamline A P
Piferer &y wE &

*Expunged as ordered by the Chair.
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1.00 p.n

st wifiv fig yomfy @Rarm: geufa St 10A & g B @7 & ey
g g3 AT 3R e Bl A sndw few A fb WRdW wWicH @ls sk I0A &
i % qaled §UF gIE &g ongl [0A & gaEa W Rems wer - SiRew
qiefl, s sibe g 3R SiNey $yR @ qmwd § gyl 4 g AR wWiey
@ 3% I0A & i & yaifes 8¢l g9 g@ d o s R dieen PR
I0A & srzer fEifad gol IOC 1 a8 @y 4R & Tewa Fdfda @~ & fF
S 3G dIHE Bl Gl 4 B YR @ 3R W I0C & dww ot vl fe
St 8 3R 9 ff seAw s & fAU g AW A@Ed o SR s Aria W
aifiger fepar =, eifebt dfcp Sl @ sy &1 war A1 fb 9 gaa Al Sl
b, $HfT S8 31T At 9y o ferl o) sw RiE dieran, S WReR
¥ Rt € 9 39 e w fEifag & W0 s wer ¥ walm ot worfe fiE
off dfb BRT Al ¥, gHlAU SEM Sl AW 4y o forml # aen dedr g
fib R 3 W Ao oY W € ®ife 9o ) 3O srwer 49 WU €
M IOC <1 @l objection &e=1 & & d # vwrfv fg <l 10C & W3 & 4
Y g ds Hebd o7 gAY § WReR # MdoT &er aed § b gdRI o
g 99T SUhlCd S¥ § .(Haum)...

ot Sumwmfe sy ue yiByl

ft vy g gomfe sWF s @ SR FRe € siv SR @ s
PBRIG b ITUR d A RIY TY] EHIBIR T gHG &N H @l action ferar &2
e, gHb g @ difdgn evem @l 4 @1 difden bees &l g 9l Retired
Judge M.S. Liberhan & gRT @=mm w@rl fiw W 4 Fidg o foar fv 15 &
& 3iGY IUBl G GERT BT Y| Justice M.S. Liberhan & &g gl deb el
war fE g A wd Teedt g § ow A | (ogawm)..

ot Sumwmfe sy ue yisgl

ot vk g womufe § WReR 9 A SFEr aedr § 6 dgfe [0A U
Iforees W & SEd o WieuH % qdifed ¥ g aRIC Y o @ gHd
mar % fAy W [OC W 9d B, SUG! d8Td e Bl BT el

SHRI PRASANTA CHATTERJEE (West Bengal): Mr. Deputy Chairman, Sir, the
recent decision of the International Olympic Committee (IOC) to suspend the Indian
Olympic Association (IOA) is unfortunate. I will come to the statement of the
Ministry of Youth Affairs and Sports made on 5th December, 2012 — according to
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me it is a good step -- "The Government is also keen that the principles of ethics
and good governance enshrined in the Olympic Charter should be rigidly adhered
to in the elections of the TOA" Tt is good. May [ know from the Minister what
action he 1s going to take to improve the management in sports? The reforms in
sports are essential. The people in general say that big politicians many of whom
have no connection with sports activities are heading the sports bodies. So far as
allegations are concerned, I was told by some people and I want clarification from
the Minister, that Mr. Bhanot became internationally famous for explaining bad
sanitation standards in a Commonwealth Games' athletes' encampment as an
outcome of incompatible standards of cleanliness between India and the Western
world. I am surprised that he has been included in the panel May I know from
the Minister whether it 1s correct or not? We were shocked over the mcidents that
have taken place in the Commonwealth Games. Though we discussed the issue n
the House, we have not concluded the discussion. The Government should take
positive steps to initiate reforms in the sports sector. This is my appeal to the

Minister.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Mr. Deputy Chairman, Sir, I
have only two specific questions to put. One 1s, in the mitial paragraph, the hon.
Minister has stated, "The International Olympic Committee has taken a decision to
suspend the Indian Olympic Association. The reason cited by the TOC is: Alleged
interference of the Government leading to erosion of the autonomy of the IOC."
But I am sorry to say that there 1s no reaction on that from the Government. So, 1

would request the Minister to react on that issue.

Further, the hon. Minister has stated in the concluding paragraph,
"Nevertheless it will not have major impact on Indian participation in international
sporting events in the immediate future.” But it appears that the next I0C
sponsored event 1s the 2nd Asian Youth Games which will be held in Nanjing,
China, in August, 2013. May [ know from the Minister whether Indian sports
persons will be able to participate in the Asian Youth Games in China, in August,
2013 with Indian flags or not? That assurance I would like to have from the hon.

Minister.

SHRI D.P TRIPATHI (Maharashtra): Mr. Deputy Chairman, Sir, I want to put
one question. In our country of 120 crore people, we have not been able to get a
gold medal since we got one in Munich by our hockey team. It is a sad thing that

all our sports bodies are fighting against each other because of politics. The
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Minister has stated in his reply that it will not have a major impact on Indian
participation in international sporting events. At the same time, he says the events
can take place under the flag of the 1OC. May [ know from the Minister whether
there will be Indian flag or not?

SHRI VP SINGH BADNORE (Rajasthan): Mr. Deputy Chairman, Sir, T have
two very small relevant and specific questions. It is related to the last paragraph
of the hon. Minister's statement. The Minister said, "The decision to suspend the
IOA 1s very unfortunate.” Then, he says, "The next Olympic Games will be held in
2016." Is the Minister going to wait till 2016 to resolve this issue? This is number
one. No. 2, the main issue, which has also been raised by Shri Hanumantha Rao, is
the age factor. If you look at World Federations, the most famous one, which is
coming up, 18 the F1 Grand Prix. Its Chairman, who has done wonders, 1s Mr.
Ecclestone, and he 1s 84 years old. Is it not that our Prime Minister 1s also 84

years old? Why are we having this code? I want to ask the hon. Minister.

SHRI MANI SHANKAR AIYAR (Nominated): Sir, my points of clarifications
to the hon. Minister are these. Is he aware that France has a law, that has existed
for years, which governs sports in France and the International Olympics
Committee has not suspended the French National Olympic Association? Secondly,
is the Minister aware that in the draft Comprehensive Sports Policy of 2008,
several other precedents were cited which show that the Government has every
right, especially, when it is paying the bills, — it is paying the bills for every
sport other than cricket — to have rules and regulations? Thirdly, is it not a fact
that the Indian Olympics Association has refused to co-operate with Ministers — 1
can say, with successive Ministers; there are three of us sitting here — in working
out codes or acts in consultation with them? Finally, is it not a fact that according
to paragraph 1 of the Minister's statement, the allegations against the Government
are only allegations, whereas the current crisis has been caused by the first two

factors which are established facts?
MR DEPUTY CHAIRMAN: That is all. Your time is over.

SHRI MANI SHANKAR AIYAR: These are, No.l, that the IOA has failed to
comply with the Olympic Charter, and No.2, that the TOA has failed to maintain
fair play, transparency and ethical standards required under the Charter. Therefore,
should not this Calling Attention Motion be addressed to the TOA rather than to
the Minister?
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SHRI AJAY SANCHETI (Maharashtra): Sir, I believe that there should not be
any interference in sports affairs by the Government. At the same time, all these
sports bodies reflect the image of the country world-wide. So, 1s the Government
thinking of making any guidelines so that, at least, whatever that has happened in
the IOC and the IOA does not happen again?

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, my point of clarification is very
simple. The age factor for the International Olympics Committee and the National
Committee is one issue. But the larger issue is producing good sportspersons for
the country and giving good infrastructure for them. And, apart from cricket, 1
regret to say that the condition is very, very unsatisfactory. We had champions in
football at one point of time. But, now, we are nowhere. ...({Interruptions)... The

hon. Member is quite right that it is true of hockey also.

SHRT MANI SHANKAR AIYAR: When we were good in football, there were
no Football Federations. It 1s only after they created Football Federations that we
have sunk in football.

SHRI RAVI SHANKAR PRASAD: Mr Minister, my point of clarification to
you is very straight What is the total game plan of the Government of India to
improve infrastructure and sports facilities in India, beyond cricket, so that we can

also mmprove upon the performances of our great atheletes and other sportspersons?
MR. DEPUTY CHAIRMAN: There should be infrastructure in rural areas.

SHRI RAVI SHANKAR PRASAD: T am really grateful to vou for mentioning
that. Tt includes that. Hockey players from Jharkhand, hockey players from tribal

areas, they are well-known.

MR. DEPUTY CHAIRMAN: Now I would call ancther former Sports Minister,
Dr. M. Gill

DR. M.S. GILL (Punjab): Sir, even though I speak as a Member of Parliament,
as Shri Mani has said, we, a large number of us, are ex-Ministers of Sports. Sir, 1
have to confess that the Order, which 1s causing trouble to everybody, particularly,
to two or three Federations and the IOA, was passed by me. I must confess this
to vou. Why did I pass it? There is a history of Mrs. Gandhi's Government
wanting some regulations for good governance in 1974 and Shri Rajiv Gandhi's
Government in 1987. 1 dug out all those documents. All of those were pushed
aside. Sir, what was done? The IOC had a President, Mr. Avery Brundage, in 1968,
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who was President for thirty years, who could hardly see, who could not walk. 1
was there in Mexico. After that, Mr. Samaranch of Spain came. He was there for
another thirty years. The IOC faced this strong criticism. So, they themselves made
a regulation of 70 years to retire finally, maximum of 12 for the President, and eight
for Committee members. I passed an order in response to an angry demand from
the High Court of Delhi. I had done no wrong, and 1 passed this order. 1 filed it in
the court. It is the property of the High Court today. Nobody can change it till
they decide, and [ put 70, 12 and 8 Now the problem is, three or four people
have passed 70 years. They are continuously here for 12 to 40 vears. They want
no age himitation; they want no tenure limitation. And you are asking for medals!

Sorry, Sir; you won't get them. Thank you very much.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEYY: Sir, I will just
give one or two brief comments and then, I will put my question to the hon.
Minister. Sir, there are two competing views. One is the extent to which the
Government should interfere in these matters and participate in these matters. The
example of France has been given. But let us not forget that under the Indian
Constitution, sports under List I, Entry 33, is squarely a State subject. Sports is
not a subject on the Central List. Several Ministers have tried to bring an
amendment to bring it in the Concurrent List, but they did not succeed. What is
in the residuary Central jurisdiction is representation of India internationally. When
that is the matter, which the States can't deal with, therefore, the Centre deals with
it, to what extent does the Centre interfere? The governance of sports says, 'You
have an international body, you have affiliates which are federations in India and
they continue by virtue of their affiliation to the international body' Now, there are
two fundamental principles. The first is that these bodies, all, want their autonomy
to be respected. The moment autonomy 1s interfered in, they start taking actions of
the kind, which are taken. And the second is the legitimate issue which some of
the Members have raised Once you enjov autonomy, then there is a responsibility
on you to carry on principles of good governance. In the name of autonomy, you
can't have terrible governance; you can't have offenders and various other offences
and people getting into these bodies. How do you balance this? The temptation
for Governments is to start interfering and say, 'We want to create good
governance in these bodies! The moment you do that, the Minister obviously then
starts running the risk of being accused of interfering in the autonomy of these

bodies. Now, the three grounds on which the action has been taken against the
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Indian Olympics are (a) that there is a violation of the Olympic Charter. Tt is that
the Government of India wants certain conditions to be imposed which they feel is
a violation of the Olympic Charter; (b) within their own functioning, fair play and
transparency are not there and therefore, principles of good governance are not
there. I, therefore, feel that the Minister must consider, it is more a suggestion
rather than a question, (a) resist the temptation of a day-to-day interference in
these bodies; (b) this is also an occasion for these bodies, as also the Ministry of
Sports, to exercise some element of statesmanship. India stands disaffiliated. The
hon. Member rightly asked a question that even if individual sportsmen go and
participate, there will be no longer an Indian flag participating in these, and,
therefore, this is not a situation which we can countenance. Both, the Minister and
the Ministry, and also these bodies, have to show some element of statesmanship,
put their heads together. The Government must squarely say we do not intend
interfering in your functioning,' and these bodies must themselves say that there
are some principles of good governance which we are willing to incorporate on
ourselves. I have had the privilege of discussing this with the Minister personally
also, and making some suggestions to him as to how we can balance these
requirements of autonomy and good governance by Government laying down
standards and those who don't comply with those standards, then run the risk of
not getting any assistance from the Government itself The Government can find
out certain means by which they can do it. But don't get into this game that you
need recognition from the Government. Sir, this will create a problem. You need
recognition from the Government. You also need recognition from the international
federation. What 1f both of them recognize separate bodies? You cannot have two
separate recognized bodies. The recognition has to be from the international body.
The Government of India can lay down good governance norms. Those who don't
comply with those good governance norms, don't give assistance to them. They
must run the risk of losing assistance, so that we don't interfere in the autonomy
and, at the same time, we can nudge all these people to follow standards of good
governance. And, those who don't follow the standards of good governance, let

them run the risk of not getting any form of assistance from the Government itself
Will the hon. Minister be willing to consider some of these suggestions?

SHRI JITENDRA SINGH: Sir, fifteen hon. Members have participated in the
debate. Rather than questions, one has been able to get a lot of valuable
suggestions from the hon. Members. [ appreciate the suggestions which have

come from hon. Members and also from different parts of the country.
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Sir, I would like to read out some parts of the letter written by the
Government of India to the IOC on the 21st November, 2012. The Government had
pre-empted that such a situation may arise where 1OC derecognizes IOA. It 1s a
two-page letter. [ will just, with vour permission, read out a few sentences. It says,
"T am writing this letter in connection with the International Olympic Committee's
letter No. 2012/JPY, dt. 12th November, 2012, addressed to the acting President of
the Indian Olympic Association. I would like to clarify that the Government of India
has no intention, whatsoever, to mnterfere in the functioning of the TOA. All the
Sports Code seeks to achieve is to ensure that elections of the IOA and other
sports bodies are fair, transparent and as per the Olympic Charter. The Code, in
fact, enshrines the principles contained in the Olympic Charter and that is why
even the court in India has endorsed the Code." Sir, the letter further states, "The
Government of India would be extremely happy to discuss issues of good
governance and fair election process with the IOC. I am sure, one such meeting
takes place and the IOC itself will appreciate the principles-behind the Sports Code.
May [ also request the IOC to kindly consider a meeting in India with the
representatives of the Sports Ministry and, perhaps, with the TOA to sort out these
issues? If you agree to such a meeting, could we request that the elections of the

IOA be held only after an attempt is made to sort out the issues mutually?”

Sir, my intention to read out this letter was that the Government of India had
taken pre-emptive steps and was very, very worried about the situation which may
arise. I would also like to state here that the Olympic Charter and the Sports Code
are very, very similar. All that we have requested the TOA to do was to
incorporate some of the features of the Sports Code into their Constitution
whereby interference factor will not come and it will also be according to the
Charter of the TOC. All they had to do was to incorporate some of the things
which are common both in the Sports Code and the IOC Charter to their
Constitution and the situation would not have arisen. Sir, I also thank all the hon.
Members who have given their suggestions here today. I would respond to some

of the points that have been raised”.

Sir, 1 feel, all the hon. Members of Parhament, including the hon. Leader of
the Opposition, would appreciate that it is very, very important to have good
governance, accountability and transparency in sports associations and federations.

We owe it to our sportspersons. One of the primary responsibilities of sports
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associations and federations is to organize talent-hunts, to try and get talent from
the grassroots, pick them up when they are voung, give them training, organize
sports events and try and bring them to the international standards. The
Government of India funds such events and camps. And, as the hon. Leader of the
Opposition and Ravi Shankar Prasadji had mentioned, it is very important that we
g0 to the grassroots, to villages, try and find talent there, and develop that talent.

Sir, the Budget for the infrastructure component under PICA is Rs. 235 crores
and, under the USIS Scheme, it is Rs. 40 crores. Of course, the Budget for the
Department of Sports 1s Rs. 740 crores. But we are being threatened with a cut
We need more money for sports. So, I would seek the support of all the hon.
Members of Parliament in this regard. We also request that during the Budget

Session in Parliament...

SHRI RAVI SHANKAR PRASAD: You should persuade the Finance Minister

to allot you more money in the Budget.

SHRI JTENDRA SINGH: Sir, I am seeking your help. I need your support. [

am saying that we need your support, Sir.
SHRI N.K. SINGH: We all are on vour side.
SOME HON. MEMBERS: We all support vou.

SHRI JITENDRA SINGH: In any case, I take this opportunity to request you
for your full support.

Along with this, Sir, there have been other issues that have been raised. But
I would like to say that we want a good relationship with all the sports
associations and federations. Without them, the sports are not going to benefit,
and sportsmen are also not going to benefit. 1 fully agree with the hon. Leader of
the Opposition; he said that it was very, very important that we have a
mechanism in place, where good governance, transparency and accountability can

be incorporated in the constitutions of these Federations.

Sir, I am very happy to inform you today that a number of associations and
federations have amended their constitutions. There are four associations which
include the Chess Association, the Rowing Association, the Badminton Association
and the Bridge Association. Forty-eight Federations have agreed to modify their

constitutions for bringing in good governance, accountability and transparency.
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Sir, 1 would also like to speak on what Shri N.K. Singh has said. The
Government is speaking to all stakeholders. I am going to speak to all hon.
Members of Parliament, I am going to speak to all sportspersons. We are going to
have a dialogue with all federations and form a wvision document, a policy on how
we want to take the Department forward and how to develop sports in the next ten
years, till the next Olympics elections. We all want to see India at number one in
the next Olympics. How do we get there? How do we bring talent from the
grassroots? How do we get better coaches? Sir, there are a lot of challenges
which we have to face, especially in terms of recruitment of coaches, teaching

coaches.
Lastly, I would like to thank all hon. Members and assure the House...

SHRI PRASANTA CHATTERIJEE: Mr. Minister, you send coaches abroad.
Instead of sending individual coaches abroad for training purposes, if you bring

some international coaches and train our coaches here, that would be more helpful.

SHRI JITENDRA SINGH: Sir, we are doing both. We are also going to send
our coaches to be trained abroad. But, we have a large number of foreign coaches,
coming from all over the world, who are specialists in the discipline. Sir, we are
also trying to build capacity of training our coaches by introducing various other

disciplines and courses.

At the end, T would like to thank all the hon. Members for their suggestions.
I would like to assure the House that as far as the sports persons are concerned,
as the Members had mentioned "The next events are going to be in 2013, 2014,
and 2016", we would like to see our sports persons win medals under the Indian
flag. But, for a temporary period, for an interim period, if this is not possible due
to the internal fight between IOA & IOC, we have spoken to IOC and they have
given us an assurance that Indian sports persons would not suffer and thev can
win medals under the IOC flag. But, Sir, the Government is working 24x7 and

willing to...
SHRI RAVI SHANKAR PRASAD: We should respect the autonomy also.

SHRI JITENDRA SINGH: Absolutely, Sir. I respect the autonomy. The
Government does not want to impose anything. But, vou will also appreciate that it
1s very important for the associations also to bring in transparency, good

governance.
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SHRI RAVI SHANKAR PRASAD: We are with you on that
...(Interruptions)...

SHRI V. HANUMANTHA RAO (Andhra Prdesh): Without getting anything, we
are conducting events ...({Inferruptions)... We are not getting an opportunity. Years

together, we are not ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)...
SHRI V. HANUMANTHA RAO: Years together, we are not ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, vou need not reply to every

question again. 1 allowed everybody in the discussion.

SHRI IITENDRA SINGH: That is why I appeal to even federations and
associations to bring in good govemance to promote sports and to bring in a lot
of sportspersons and retired sportspersons also who have won medals
internationally and nationally in their sports federations to increase the effectiveness

of the sports.

Sir, 1 thank you very, very much and thank all the Members for their
suggestions. [ assure you that the Government will work 24x7 to resolve the issue

and promote sports in the country. Thank you.

SHRI DEREK O'BRIEN (West Bengal): Sir, allow Mr. Ghosh to say a few

words.

MR. DEPUTY CHAIRMAN: That is not possible. 1 allowed vou.
..(Interruptions)... That 1s why [ allowed you. At that time, you did not stand up;
he stood up. He took one minute. ...{Inierruptions)... Now, [ am allowing vou
...(Interruptions)... No, once 1 allowed him for one minute, I cannot allow him
again. That is the point. I am allowing vou. You can raise it. It is an important-

matter. ...(Interruptions)...
SHRI DEREK OBRIEN: Sir, it is a very important matter.

MR. DEPUTY CHAIRMAN: It is between you; you sort it out. It is not my
job. ...(Interruptions)...

SHRI DEREK OBRIEN: Sir, he has not opened his mouth. He has not spoken.
...(Interruptions)... He has not spoken. ...{Interruptions)...
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MR. DEPUTY CHAIRMAN: No; you take your seat. ...(Inferruptions)... It 1s
not my job. ...(Interruptions)... That is why I am allowing you. You wanted to raise
it, and I allowed you Now, what are vou asking me to do? If you want, you raise

it. T consider it very important. Yes, please. ... ({Interruptions)...
SHRI BHUBANESWAR KALITA (Assam): Sir, can [ take a minute?

MR. DEPUTY CHAIRMAN: No, no; it is over. That subject is over.
...(Interruptions)... No, no; that is another subject. Now, Shri Derek O'Brien.

RE. COMMEMORATION OF 100 YEARS OF KAVI GURU
RABINDRANATH TAGORE RECEIVING THE NOBEIL PRIZE

SHRI DEREK O'BRIEN (West Bengal): Sir, this day, this week, this year, is a
very important day because this commemorates the 100 years of Kavi Guru
Rabindranath Tagore receiving the Nobel Prize. Sir, for 30 years in Bengal, everyone
had forgotten Tagore. But thankfully, Sir, in the last couple of years, we are
celebrating Tagore. So, we appeal to everyone across the country to celebrate this
in a very, very special way because this was a very special occasion for someone
like Guru Rabindranath Tagore. Sir, 100 years ago, he won the Nobel Prize. We
appeal to the people across the country and the Central Government to make this

a memorable and a gracious occasion. Thank you, Sir.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, [ associate myself with
this subject.

SHRI BHUBANESWAR KALITA (Assam): Sir, 1 also associate mysell with this

issue.
SHRI SHIVANAND TIWARI (Bihar): Sir, 1 associate mysell with this subject.

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with this

subject.
SOME HON. MEMBERS: Sir, we also associate ourselves with this issue.

MR. DEPUTY CHAIRMAN: Yes, all those who associate themselves with it
will be added. ...(Interruptions)... Yes, all the Members associate themselves with it

... (Interruptions)... Now, all those who associate themselves with what Shri O'brien



